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Title: Smt. Sushma Swaraj called the attendtion of the Minister of External Affairs regarding the plight of Tamilians in Sri
Lanka.

MR. CHAIRMAN: Item No. 14 — Shrimati Sushma Swaraj.

SHRIMATI SUSHMA SWARAJ (VIDISHA): Mr. Chairman, Sir, I call the attention of the Minister of External Affairs to the
following matter of urgent public importance and request that he may make a statement thereon:

"The plight of Tamilians in Sri Lanka"

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, I rise to respond to the House on the Calling Attention
notice framed by hon. Shrimati Sushma Swaraj regarding the plight of Tamilians in Sri Lanka.

Hon. Members would recall that conclusion of the military conflict in Northern Sri Lanka presented Sri Lanka with an
opportunity to heal the wounds created by decades of protracted conflict, to make a new beginning and to build a better
future for its people.

Government of India had emphasised to the Sri Lankan Government that the time had indeed come to focus on issues of
relief, rehabilitation, resettlement and reconciliation. We had expressed our readiness to work with the Government of Sri
Lanka in the rehabilitation and reconstruction process of Northern Sri Lanka and in restoring normalcy.

In the aftermath of the conflict, the presence of nearly 300,000 Internally Displaced Persons (IDPs) in camps in Northern
Sri Lanka posed a major challenge for the Sri Lankan Government. It was crucial that these IDPs were given immediate
humanitarian attention and that urgent steps were taken to resettle them in their original places of habitation. This would,
ultimately, ensure that a semblance of normalcy was restored to their lives after the traumatic experience they had
undergone during the conflict. Their welfare was the first priority.

Our concern on this score was conveyed to the Sri Lankan Government. We have consistently urged the Government of Sri
Lanka to quicken the pace of rehabilitation and resettlement.

In October this year, a delegation of Parliamentary Members from Tamil Nadu had visited Sri Lanka to study the
rehabilitation and relief work being undertaken in Northern Sri Lanka. They had visited Jaffna, the IDP camps in Vavuniya,
the Up-country Plantation areas in Central Sri Lanka and met the IDPs in the camps, witnessed the distribution of the
humanitarian relief items donated by India and held discussions with a cross-section of the leaders of the Sri Lankan Tamil
community and the Indian Origin Tamils. They called on the President of Sri Lanka, His Excellency Mahinda Rajapaksa.

Subsequent to their visit, it is understood that around 145,000 still remain in the camps while more than 150,000 have left
the camps. Travel restrictions in Northern Sri Lanka as well as those on the remaining have been relaxed. The Sri Lankan
Government has given assurance that by end-January 2010 all IDPs would be resettled. We continue to work with the Sri
Lankan Government to ensure the resettlement of all IDPs.

India has been actively involved in the critical task of providing humanitarian relief and assisting in the rehabilitation of the
IDPs in the Northern and Eastern Sri Lanka. 2.5 lakh family packs from Tamil Nadu consisting of dry rations, clothing,
utensils, footwear, etc. have been rushed to the IDPs since October last year. The 60-member emergency field hospital set
up by India in March operated for six months till September this year and treated more than 50,000 patients, many of them
serious cases requiring surgery. Two consignments of medical supplies have also been gifted.

After Prime Minister's announcement in June 2009 in the Parliament, Government set aside an amount Rs. 500 crore for the
rehabilitation of the IDPs and for the welfare of the Tamil people in Sri Lanka. We are committed to doing more. Our
humanitarian effort in Sri Lanka has transitioned from a purely relief effort to a broader rehabilitation and reconstruction
phase. In order to facilitate speedy resettlement of IDPs, India is extending much needed de-mining assistance. Four Indian
de-mining teams are currently in Sri Lanka. After our Parliamentary delegation suggested enhancing Indian assistance in
the field of de-mining, we are sending three more de-mining teams. To ensure that returning IDPs have a roof over their
heads, India has donated 2,600 tonnes of shelter material. Additional 2,600 tonnes of shelter material is being sent. We will



also supply cement to assist the returning IDPs to rebuild the damaged housing. To address the vulnerable sections of the
society emerging out of a military conflict, especially, war widows, we are undertaking a project for their rehabilitation as
well.

India has also decided to assist Sri Lanka in reviving agriculture in the North. To begin with 20,000 agricultural
starter packs have been supplied. Supply of an additional 50,000 packs is in the pipeline. A team led by the Indian Council
of Agricultural Research visited Sri Lanka to work out a blueprint for our assistance to revive agriculture in Northern Sri
Lanka.

Infrastructure is a priority area. The extension of assistance under Lines of Credit to take up projects in railway
infrastructure reconstruction in Northern Sri Lanka and provision of rolling stock is receiving our attention, as also
construction projects in the North and East of Sri Lanka to rejuvenate the cultural and social life amongst the people. At the
same time, the requirements of the up-country Indian Origin Tamils are also not lost sight of. Skill development and
capacity building are areas of focus, as also vocational training and the provision of enhanced educational opportunities.

Government is keen to see the revival of the political process in Sri Lanka, which will meet the legitimate interests
and aspiration of all communities, including the Tamils and the Muslims, within the framework of a united Sri Lanka. Revival
of such a political process and an inclusive dialogue would help bring the minority communities into the political
mainstream. We have continued to emphasise to the Sri Lankan Government to put forward a meaningful devolution
package that would go beyond the 13th Amendment. We will remain engaged with them through this process of transition
and reform.

Government attaches utmost importance to the rehabilitation and the reconstruction efforts being undertaken by Sri
Lanka in the North. As a close neighbour, India continues to do whatever it can to assist Sri Lanka at this crucial turning
point in the country's history.
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MR. CHAIRMAN : Normally, after the Calling Attention Members are not allowed to ask questions but because of the
sensitivity of the issue I am going to allow a few Members to ask one question each.

* SHRI A. GANESHAMURTHI (ERODE): Mr. Chairman, Sir, I would like to thank Shrimati Sushma Swaraj, the Deputy
Leader of the Principal Opposition Party for her valiant effort to draw the attention of the Government to the plight of Sri
Lankan Tamils through her Calling Attention. She has expressed her feelings and sentiments about the pitiable conditions
prevailing over there and I thank her on behalf of the people of Tamil Nadu.

I do no know whether it would be possible for me to confine myself to just one question. Hon.Minister's statement is
based only on what Sri Lankan government has to say about the condition of Tamils in Sri Lanka. The statement is not
reflecting the ground realities and the true condition.

Shrimati Sushma Swaraj was referring to a video news footage shown by a private TV channel. It only proves a point
that the genocide by the Sri Lankan Government is continuing still. The Tamils are greatly agitated about this. It is nothing
but genocide. Ignoring the fact that it is a Tamil struggle, the Government of India is paying heed only to the Sri Lankan
Government helping them in all possible ways even through military assistance. We witness today that the terror let loose
on the Sri Lankan Tamils who are languishing in the prison camps as refugees in their own homeland. I would like to know
from the Government whether any concrete step has been taken so far to assess the real situation prevailing over there.

Shrimati Sushma Swaraj pointed out in her submission about the delegation that visited that island nation. It has
been referred to in the hon. Minister's statement also. I would like to know whether any report was submitted by that
group or delegation consisting of MPs from certain parties. If so, whether the Government of India has acted on it.

I would like to know from the Government as to what comes in between to refrain from sending an all-party
delegation to Sri Lanka on behalf of the Government of India. I would also like to know from the Government whether you
have monitored the way in which the funds that were apportioned in our last Budget and sent to Sri Lanka for the relief and
rehabilitation measures were spent properly or not.

I would like to know whether the Government has taken any step to find out whether the beneficiaries have got any
relief from the package of Rs. 500 crore sent earlier. I would also like to know whether the relief materials sent from Tamil
Nadu have reached the needy Tamils in Sri Lanka.

You are also claiming that Sri Lankan Tamils are sent back from the camps and are resettled in their traditional
habitations. But I would like to point out that the Sri Lankan Government is now busy in settling Sinhalese people in the
areas that were traditionally the habitations of Tamil people all these years. I would like to ask of the Indian Government
whether it would impress upon the Sri Lankan Government to put an end to this neo-colonisation of Sinhalese population in
the traditional Tamil-populated areas.

Sri Lankan President has also announced that there will not be any exclusive Tamil area in Sri Lanka. He has also said
that both the Northern and Eastern Provinces will not remain as different entities. He has said that they shall be merged. Is
it not inimical to the interest of the Tamils? Is it not affecting their rights and taking away the same in toto?

Tamils are treated like second-rate citizens even today in their own land. Education and employment opportunities
must be available to Tamils on par with the Sinhalese people. I want to know whether it will be provided to them as a
Constitution measure through an amendment. I would like to urge upon the Government of India and ask of it whether it



would impress upon the Sri Lankan Government to fulfil its constitutional obligation to accord equal rights and status to the
Tamils there. Through you, Sir, I would like to know from the hon. Minister about the steps being taken in this direction.

* SHRI P.R. NATARAJAN (COIMBATORE) : Hon. Chairman, I would like to thank Mrs. Sushma Swaraj for moving this
Calling Attention Motion. Recently a group of the Members of Parliament went to Sri Lanka. It was like a group of a political
party or an alliance. My hon. Colleague Thiru. Thirumaa Valavan was the only member in that delegation who wanted to
bring to light what is prevailing there in Sri Lanka. He is writing with photographs in the media the ground realities available
there. We consider then to be facts and the Tamils tend to see it only that way. Our Government need not hide such details
and ignore facts. We learn that the British Government has imposed sanctions against Sri Lankan Government. Since the
UN organizations are also learnt to be contemplating ban on Sri Lankan Human Rights violations. Government of India
announces that additional financial and military assistance would be extended to Sri Lanka. I would like to know whether
India would put pressure on Sri Lanka and go for sanctions on the grounds of its violating Human Rights.

Indian fishermen are attacked almost everyday. There is no mention of it in the Minister's Statement. Perhaps, Hon.
Minister may need me to make a special Calling Attention Motion to understand about the Tamil of Indian origin and Indian
Tamils. I do not know whether we need a Calling Attention Motion to know about the Tamil fishermen is Tamil Nadu.

Fishermen of Tamil Nadu are shot at, looted and also captured and arrested to languish in the prisons of Sri Lanka.
Adequate protection is not given even to our own Indian fishermen. It is right to point out that there must be a negotiated
political settlement. We must put this right kind of pressure on Sri Lankan Government. I would like to know through the
Chairman whether the Government would take suitable steps in this regard. I thank all concerned who have enabled me to
speak on this occasion.

* SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman, Sir, I thank you for this opportunity you have provided
me to speak on the plight of Sri Lankan Tamils.

This is a problem pertaining to a national race that has a population of about 10 crores of people. We must not sideline the
issue by way of restricting to just one or two questions.

I welcome the efforts of the Government to see that Tamils are rehabilitated in their traditional habitations. This two-page
statement of the Minister can only bolster the Sri Lankan Government. There is no healing touch to the suffering Tamils. I
am sorry to record my disappointment.

Sri Lankan Government gave an assurance to the Government of India that the internally displaced Tamils would be
resettled in their original traditional habitations. I would like to know whether the Government of India has asked the Sri
Lankan Government about the steps taken so far to resettle the Tamils in their traditional areas. No concrete measures
have been spelt out in this statement. Sri Lankan Government has again gone back on its words to say now that the
resettlement would be completed by the end of January, 2010. I would like to know as to how the Government of India
allows this and permit the Sri Lankan Government to go back on its promise without resettling Tamils within a stipulated
time frame. This only emboldens and encourages the Sri Lankan Government. The sense of urgency on the part of the
Government of India shown to help militarily the Sri Lankan Government is now not shown to mitigate the sufferings of the
Tamils. I would like to know as to why the Government of India is not concerned about the delay in resettling the Tamils
there and rebuilding the infrastructure. We are dismayed and naturally doubts arise in our mind.

I was also part of the 10-member delegation consisting of Members of Parliament that visited Sri Lanka in the month of
October. There, we found out that 11,000 people among the whole lot of refugees kept in captivity were segregated and
taken to an unknown place for meeting out cruelty in the name of intensive interrogation. We learnt that they were kept in
secret places as suspected associates of the militants. We wanted to meet them. We took great effort, but we miserably
failed because of the selective negligence on the part of our own officials. It is only our officers of the Ministry of External
Affairs of our Government that took us around, but prevented us from visiting the places we wanted to visit. We were not
informed about their whereabouts. We learnt that the aged parents and mother-in-law of Prabakaran were also among the
people who were taken away and kept in secret custody. I urge upon the Government of India to find out the fate of those
11,000 people. How are they treated? Where are they kept? What is happening to them? It is a moot question whether
they get food and water and medical care. Through this august House, I would like to know the efforts being taken on the
part of the Government of India to monitor such a situation where people are ill-treated and some among them are taken
away to be ill-treated further.

I would like to point out here that in the Special Refugees Camp in Chengleput in Tamil Nadu houses about 50 Sri Lankan
Tamil refugees who have been holed up there for many years without any trial and without being assigned any reason



under the \-/ery eyes of the Government 6f India. They alsb inust be set free 6r must be taken to othe-r Refu'gee Can.wps to be
treated equally with the other Tamil refugees. This situation continues because of the directions to this effect by the
Government of India. This must change.

At this juncture, I would like to point out another anomaly of our Indian citizens hailing from Tamil Nadu and Kerala
languishing in the Sri Lankan prisons without any trial for an unspecified period. These people who had been to Sri Lanka for
trade and other related commercial activities were detained on petty issues like error in visa formalities. These people are
not fishermen and these people are not Sri Lankan Tamils. They are citizens of India who could have been handed over to
the Government of India for any action if they had violated any of the laws of the land either here or there. More than 10
years and 15 years, about 50 of them are languishing in the prisons of Sri Lanka about which India has not expressed any
concern so far, leave alone taking effective action to safeguard the interests of our citizens. I have also written to our
External Affairs Minister Shri S.M. Krishna in this regard. I would like to point out that no action has been taken as yet to
bring them back to India and book them under our laws, if need be.

No person believing in humanitarianism and humanness can bear with the inhuman treatment meted out to the Sri Lankan
Tamils at the hands of the Sri Lankan Government. In an area that can hold only about 20,000 to 25,000 people, we find
about three lakhs of people have been kept as refugees in their own homeland. They have been confined there like cattle
and piglets in pitiable sub-human conditions. Human beings have been so confined hurting the humanitarian sentiments of
right thinking people. I urge upon the Government of India to approach this problem with a humanitarian attitude.

I would like to point out that China is getting closer to Sri Lanka as they are getting a red carpet welcome to invest in
commercial venture in Sri Lanka. The relations between these two countries are getting warmer. I do not know how and
why the Government of India is forcing itself on the Sri Lankan Government to go out of the way to help and assist them
when it is expected of the Indian Government to help and assist the Sri Lankan Tamils forced to live in pitiable conditions
now. The Sri Lankan move to build bridges with China will even hamper the security interests and concern of India. I urge
upon the Government of India to wake up to this reality. I want our Government to have a re-look at our Foreign Policy in
this context. We must show our compassion to the suffering Tamils. More than 10 lakhs of Sri Lankan Tamils have been
rendered as refugees in several countries world over. There must be an attempt and effort to create a situation to enable
them to come back to their homeland. The duty of the Government of India is in helping them to resettle in their homeland.
More than the relief and rehabilitation, resettlement must get utmost priority.

We, the citizens of India, — six to eight crores of Tamils in India — urge upon the Government of India not to ignore the
plight of the Sri Lankan Tamils, our kith and kin. The same vehemence with which the Government of India acts when there
is an attack on other Indian citizens in places like Australia, Fiji and others is not shown in the case of Tamils, the people of
Indian origin. Wherever Tamils are affected, such concern is not being exhibited by India. I urge upon the Government of
India to respect the sentiments of the Tamils of India, the citizens of India living in the Tamil mainland, in this country.

I urge upon the Government of India to see that a lasting solution is found through a negotiated political settlement. Both
the Northern and Eastern Provinces of Sri Lanka must form the Tamil homeland there as envisaged in the Rajiv Gandhi-
Jayawardhane Accord.

Finally, expressing my desire to know from the hon. Minister the right steps that are being taken in this regard, let me
conclude.

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, thank you for giving me this opportunity. At the outset I
am grateful to Shrimati Sushma Swaraj for having shown so much concern for the Tamilians languishing in Sri Lanka.

Sir, I have gone through the entire statement of the hon. Minister. I would like to quote from the statement, it says:

"The presence of nearly three hundred thousand internally displaced persons in camps in Northern Sri Lanka
pose a major challenge for the Sri Lankan Government."



It was not the Tamilians who wanted to go to the camps. It was the Sri Lankan Government who brought the Tamilians
from their homes and kept them in the camps. So, it was the Sri Lankan Government which wanted to put their own people
within the camps. Therefore, the statement should not have shown any sympathy to the Government. Throughout the
statement the hon. Minister has stated about re-construction, rehabilitation of people and re-building of Sri Lanka. I would
like to quote the last paragraph.

"As a close neighbour, India continues to do whatever it can to assist Sri Lanka at this crucial turning point in
the country's history."

Why should you assist Sri Lanka? We want you to assist Sri Lankan Tamils. Why should you assist that Government which
has created many troubles for its own citizens, the Tamils? They were killing them, as was quoted by Shrimati Sushma
Swaraj. What will the Sri Lankan Government do if they are helped more, if they are given arms? If they are given money,
they will use that money to attack our own Tamils. The Government should do something for the Sri Lankan Tamils and not
for the Sri Lankan Government.

The war is over but the question remains as to what will be the position of Sri Lankan Tamils in future? Will they be
treated on par with the rest of the Singhalese? Will they be treated as they were treated before the war? This is the
guestion now. What is the Government of India going to do for a political settlement, for an honourable living of the Tamils
in that island? What is the Government going to do for the Tamils who were facing about 25 years of war and who were
made to stay in barbed wire camps for about six months? The Government should take up counselling for those people who
are mentally affected by the war. They do not know what to do in the future. What is the Government's plan for the future
of those people, to build confidence in the minds of the Sri Lankan Tamils there?

The hon. Prime Minister had promised an amount of Rs. 500 crore. Subsequently, hon. Home Minister had promised
another Rs. 500 crore which has not found a place in the hon. Minister's statement. Is the Government going to give
another Rs. 500 crore for them or not? These are the questions which I would like to ask the hon. Minister.

By way of clarification, I think, the House needs a response about the team which had been sent to Sri Lanka
because some of our colleagues have raised the point about the team sent to Sri Lanka.

The hon. President of Sri Lanka, Shri Rajapaksa had sent invitations to two leaders of Tamil Nadu. One is for our
Party President and the Chief Minister of Tamil Nadu, Dr. M. Karunanidhi and the other is for the AIAIDMK General
Secretary and former Chief Minister of Tamil Nadu. Our leader accepted that invitation and, he had sent a team, with the
permission of the Government of India, selecting representatives from the UPA like the Congress, the VCK and the DMK.
Members of Parliament were selected from these three parties and were sent to Sri Lanka. But I do not know whether the
AIADMK General Secretary had accepted that invitation or not. I do not know why she had not sent a team representing
her. ...(Interruptions) This is not a team selected by the Speaker of this House or the Government of India. I would like to
have a small explanation about it. We have given a report on whatever we had seen there. I was part of the team who
went to Sri Lanka. Every Member who had been there took that opportunity only to assess the situation in Sri Lanka and
explain things to our leader. The report was presented to the Prime Minister even. But the Government should take care of
the Sri Lankan Tamils. It is not just reconstruction or infrastructure that are required there. We need to instill confidence in
the minds of the Sri Lankan Tamils and I hope the Government will take steps to do that.

MR. CHAIRMAN: Shri O. S. Manian may speak now.

*SHRI O.S. MANIAN (MAYILADUTHURAI): Mr. Chairman, Sir, on behalf of All India Anna Dravida Munnetra Kazhagam, I
would like to express my thanks to Shrimati Sushma Swaraj, the Deputy Leader of BJP in this august House for her drawing
the attention of this House to the plight of Sri Lankan Tamils. I would like to record my appreciation for her effective
submission.

The former Chief of Sri Lankan Armed Forces Gen. Fonseka has stated in an interview that their military victory over the
Tamil militants was not due to the help they got from either Pakistan or China but because of the support they got from the
Government of India. I would like to point out that our Government has not issued any denial to this claim. I would like to
know from the Government of India whether it is true. If it is so, then I would like to point out that the DMK in Tamil Nadu,
which is part of this Government at the Centre, must also take the blame for having supported a regime that killed about



80,000 Sri Lankan Tamils. I would also like to point out that the Union Government supported by Shri Karunanidhi, the Chief
Minister of Tamil Nadu, has a supportive role in those killings. I would like to know from the Government whether they
would agree with this reading. The Union Government has carried out the decision of their Alliance.

In order to study the situation in Sri Lanka, a delegation consisting of all parties, representatives of journalists and impartial
observers ought to have been sent by now. I would like to know from the Union Government as to why it did not initiate
such an objective move. I would also like to know as to what was achieved by the delegation that went to Sri Lanka in
October last.

Thiru. Thol Thirumaavalavan, a member of that delegation, alone has expressed deep anguish after witnessing the plight of
Tamils there. I would like to know why others, along with the Government of India, are silent on this.

I would also like to ask the Government of India and its top functionaries like the Prime Minister, the Home Minister and the
Parliamentary Affairs Minister as to why they are keeping quiet and ignoring the plight of Sri

Lankan Tamils. Are they not people of Indian origin? I would like to know the ulterior motive behind this silence.

More than 80,000 Tamils have been killed. More than 10 lakhs of Sri Lankan Tamils are living abroad in several countries as
refugees and as third-rate citizens and as asylum seekers. More than a lakh of them are living as refugees in Tamil Nadu. In
their own country, about four lakh Sri Lankan Tamils are living as refugees confined in an open fenced area covered by
barbed wires. This internally displaced people are living in pitiable conditions suffering worse conditions like cattle. They do
not get proper food, shelter and medical care. They are meted out to cruel treatment. Their traditional habitations have
been encroached upon and taken away from them. They have lost their properties. I would like to ask of the Government as
to why they are silent about the efforts carried out by the Sri Lankan Government on a war footing to settle the Sinhalese
people in the traditional Tamil-habitated areas. Even the food supplies we are sending from across the border are not
reaching the needy Tamils. Why this situation is being allowed to go on unabated?

Senior citizens and injured people are not getting proper treatment. Why and how this situation is being allowed to
continue? We also learn that all the news that comes from Sri Lanka is being censored. Red Cross, NGOs, Human Rights
organizations and even some of the UN body units are not being allowed to visit those camps. They are denied access even
to visit the burial and cremation sites.

Not only Tamils in Sri Lanka are being targeted, but also the Indian Tamil fishermen are also attacked by the Sri Lankan
Navy day in-day out. The deadly attacks and the killings are continuing, but still there is no effective action on the part of
the Government of India. I would like to know from the Government the reason behind the long drawn silence and inaction
to protect the interests of Tamils. I would like to ask the Government of India as to why they turn a Nelson's eye and
ignore the plight of Tamils when they always go forward to raise their voice whenever there is some human crisis in other
parts of the world. I would like to know from the Minister as to what concrete action is being taken to protect the Tamils
from the attacks of Sri Lankan military might.

My colleague Thiru. TK.S. Elangovan, who spoke ahead of me, wanted to know whether our leader and the General
Secretary of AIADMK has accepted the invitation from the Sri Lankan President Shri Mahinda Rajapakse. I would like to
make it very clear that we will not accept an invitation from a person like Rajapakse who has let loose terror on Tamils and
killing them in large number. If there was an initiative from the Union Government to send a delegation to that island nation
to see for ourselves and to assess the situation of Tamils there, we would have taken part in that delegation.

SHRI N.S.V. CHITTHAN (DINDIGUL): Mr. Chairman, thank you. At the outset I would like to tell that whatever we talk
about Tamils in Sri Lanka or whatever discussions we are having here about them, should be helpful to the Tamils in Sri
Lanka. Our speeches or our arguments should not in any way mar the future of Tamils. That should be borne in mind by all
the political parties.

I am happy to inform that I was one of the members of the delegation which was sent by the Government of Tamil Nadu to
Sri Lanka. We had elaborate discussions with various political leaders in Sri Lanka and we also visited various camps where
Tamils have been kept for more than five months. Really, they are undergoing untold sufferings. Further, we learn and hear
the news that the Sri Lankan Government has started releasing the persons who were in the camps for more than five
months.

In this connection, I want to have two clarifications from our hon. Minister. While appreciating the action taken by the
Government of India in helping the Tamils in Sri Lanka, may I know from him, after the release of the Tamils who were in



camps, has anybody gone to these respective places? Has anybody gone to his respective place? Has anybody made any
survey regarding the places, their houses? I would like to know whether their houses are in good condition or in bad shape.
What about their land? They said: "We reclaimed the land." Or, is it fit for agriculture? Has anybody made any research?
Or, has any survey been made by the Sri Lankan Government or by the Indian High Commission people, who had been
there? I want to know the details from the hon. Minister in this regard.

There is another point. The Government of India has announced the measure to help the Sri Lankan Tamils. It has set
apart, as the other hon. Members have said, a sum of Rs.500 crore for the relief, rehabilitation and resettlement of the
affected Tamil people. I would like to know, through you, Mr. Chairman, Sir, from our hon. Minister whether any detailed
programme or outlay or survey has been received by the Government of India from the Sri Lankan Government.

In this connection, I wish to thank the Government of India that it has set apart another Rs.500 crore for the rehabilitation
of the Sri Lankan Tamils. I want to know all the details to my questions from the hon. Minister....(Interruptions)

SHRI S.M. KRISHNA: Sir, the House has discussed a very important question which is engaging the attention of a vast
majority of the people of this country.

At the outset, let me state that the Government of India is not looking at this issue as a Tamilians' issue. It is an issue
which concerns the nation. Hence, our response would be a national response, not a sectarian or provincial response. To
that extent, the hon. Member Shrimati Sushma Swaraj, by raising this issue, certainly lends credibility to my assessment
that it is a national issue.

She has quoted the national poet Subramanya Bharati. We, in the southern part of India, have drawn inspiration from the
writings of poet Subramanya Bharati, not necessarily the people of Tamil Nadu but the whole of the southern provinces, the
northern provinces and the whole of India have drawn inspiration.

SHRIMATI SUSHMA SWARAJ : It is so because he is a national poet.

SHRI S.M. KRISHNA: Subramanya Bharati is a national poet of eminence....(Interruptions) So, when we quote Subramanya
Bharati, the quote should only be to further integrate the nation as one entity and that is the Indian entity....( Interruptions)
To that extent, Shrimati Sushma Swaraj has served a very important purpose in quoting the poet Subramanya Bharati.

SHRIMATI SUSHMA SWARAJ : Thank you.

SHRI S.M. KRISHNA: Sir, cutting across party lines, all of us are concerned about the plight of our Tamil brothers and
sisters in Sri Lanka. Things are not all that well in the Sri Lankan Tamilian camps. We have been engaging the Government
of Sri Lanka time and again to know for ourselves as to the various measures that they have taken to resettle the displaced
persons of the Tamil-speaking Sri Lankan citizens.

Right from day one, we have been given assurance by the Sri Lankan Government that within 180 days, those three
lakh people who are in the camps would be sent back to their villages and to their hamlets. We are still hopeful that they
would be able to complete that mission of rehabilitating three lakh people within that time frame of 180 days. But I know
that it is a very difficult proposition. There are so many things which are involved. As a result of that, with the best of
intentions, the Government of Sri Lanka might not be in a position to live through that promise of 180 days. But the larger
question is that, if not within 180 days, they will have to be rehabilitated and we cannot expect that our Tamilian brothers
in Sri Lanka will remain in camps for a long time. We are depending upon the Government of Sri Lanka to do the
rehabilitation.

We know that Sri Lanka has gone through a very troubled two-and-a-half decades of internal strife, civil war, conflict and
bloodshed, which was not only confined to Sri Lankan borders, but flew out of Sri Lanka also. We lose one of the most
promising leaders of our country Shri Rajiv Gandhi because of this problem. So, I share the anguish and the agony that
many Members have felt about what is happening in Sri Lanka.

The Sri Lankan Government has said that they are making efforts to bring about reconciliation. The reconciliation is
something which the Government of India has always been insisting upon the Government of Sri Lanka. We want the Sri
Lankan Government to take proactive and positive steps to bring about a political settlement with the Tamil minorities in Sri
Lanka. Now that they have been able to win the war within, I think the victor must be magnanimous, he must be just and
the weak will have to be protected. This is the line that we are taking with the Sri Lankan Government.



Sir, a number of issues like the 13t Amendment are there. The Government of India wants the Sri Lankan Government to

go beyond the 13t Amendment. They should look in terms of the 13" Amendment plus, in order to bring about a
rapprochement between the Sri Lankan Tamils and the Government in Sri Lanka. It would be in their interest and it would
bring them permanent peace, tranquillity, trust and understanding.

15.00 hrs.

Shri Elangovan mentioned about confidence building measures. I think, that is what needs to be done in Sri Lanka today.
Shrimati Swaraj mentioned about the pitiable conditions of the camps.

Well, the hon. Member from DMK has clarified how some of the MPs did go to Sri Lanka. It was not at the
Government of India's initiative. It was surely the initiative that was taken by the hon. Chief Minister of Tamil Nadu, the
eldest statesman of the country, Shri Kalignar Karunanidhi. That has served a useful purpose.

Even though, President of Sri Lanka wrote to the Chief Minister of Tamil Nadu to invite him to come there, in his
wisdom he sent a delegation consisting of some Members of Parliament and others and it has served a useful purpose, in
the sense, they are able to appreciate or understand and then convey to many of us who do not know what the life in the
camps is like. Based on their recommendations, we will further take up with the Sri Lankan Government how life in the
camps could be further improved, but at the same time, insisting on Sri Lanka that all of them, all the 300,000 people who
are in the camps should be sent back to where they belong in their own country. I think, that is underlining principle we are
adopting.

Mr. Ganesh Murthy, hon. Member, mentioned about equal rights. Yes, we cannot comprehend a situation where
Tamil speaking people become second class citizens in Sri Lanka. There has to be equal rights, there has to be equal
citizens of that country and they should participate in the mainstream of activities in that country.

Mr. Natarajan mentioned about human rights. Yes, we have heard about human rights violations. Whenever we hear
of such reports, we immediately bring it to the notice of the Sri Lankan Government.

Shrimati Sushma Swaraj mentioned about a visual where a boy was being shown tortured. I think, it has come to my
notice also. We have verified from our own sources. Our sources say that it was a case of police excesses. There was
nothing to do about ethnic factors.
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SHRI S.M. KRISHNA: A mention was made by one hon. Member that the Finance Minister had gone to Sri Lanka and
whether he was able to talk about this. I think, it was Sushma Ji. The Finance Minister had gone there to deliver an
endowment lecture, just like a couple of years back, the present hon. Home Minister was also invited to make that
endowment speech.

Naturally, when the Finance Minister met President Rajapaksha, he did take up the question of Sri Lankan Tamils. We have
brought to the notice of the Sri Lankan President whatever we have heard from our own sources, from our Members of
Parliament and from various political parties; and this has been duly conveyed to them.

With reference to question of grants, how these Rs. 500 crore are being spent, I think there is a mechanism which we have
put in place where there is monitoring of whatever expenditures or whatever grants that we have given or we intend to
give to Sri Lanka are being accounted for Then we are also using international agencies like the United Nations
Commissioner for Refugees. It is one of the sources whom we depend upon for monitoring the developments there in that
country.

A mention was made about fishermen's problems. I think we are concerned about the fishermen's problems. There was an
understanding about the fishermen's question in Katchatheevu in 2008 October. We have stood by that agreement of 2008.
The facts bear out that there has been a steep reduction in terms of seizure of boats and the arrest of our fishermen willy-
nilly crossing the Indian maritime territorial waters. While in 2008, 334 boats were seized and 1456 of our fishermen were
apprehended by Sri Lankan Government; in 2009 till the end of Novembey, we have had only 31 boats and 124 fishermen



apprehended. Witnessing this sharp decrease, we have continued to emphasize to the Sri Lankan Government the need to
scrupulously adhere to the October 2008 understanding between our two Governments.

Earlier I submitted that we have insisted on Sri Lankan Government for full implementation of the 13" Amendment and the
Sri Lankan Government has promised to do exactly that, though they have certain reservations. But we have also urged

them to go beyond the 13t Amendment and undertake a credible devolution of powers.

An allegation was made that Government had actively collided with the Government of Sri Lanka against the Tamil
community. Well, all our efforts are directed exactly to support and defend our Tamil brothers and sisters in Sri Lanka. I am
sure that we respect Sri Lanka as a sovereign country and we have cordial relations with Sri Lanka. This relationship dates
back to times immemorial. As one of the hon. Members put it, we have civilizational links with Sri Lanka. We have
traditional links with Sri Lanka. It is the intention of the Government of India to continue and further strengthen those links
between Sri Lanka and India. I am sure the Sri Lankan Government, when it deals with other powers — we are not
concerned — our relationship with Sri Lanka is between two sovereign countries on a bilateral basis. They understand our
sensitivities; they understand our concerns of our own security, because our security and Sri Lankan security at some point
they merge.

Hence, in whatever the Sri Lankan Government does, I am sure that they will bear in mind the sensitivities of the concerns
of the Indian Government and the Indian nation.

Sir, I think, I have made an honest attempt to meet very many points but if there are some points on which I have not been
able to respond, I will certainly go through the various suggestions that the hon. Members have made from various sides
and then I will certainly be able to respond to them in the days to come.

MR. CHAIRMAN : Now, we go to item no. 20.
...(Interruptions)
MR. CHAIRMAN: Nothing should go on record.
(Interruptions) G€;*
MR. CHAIRMAN: The hon. Minister has already responded. Please sit down. Now, we go to item no. 20.
...(Interruptions)
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Sir, I want to seek one clarification. ...(Interruptions)

MR. CHAIRMAN: It is not a debate. Please sit down. She was the mover of this Calling Attention. That is why, I have
allowed her to seek a clarification.

...(Interruptions)

SHRIMATI SUSHMA SWARAJ (VIDISHA): Will the Government of India send another delegation comprising of Members of
Parliament from all the parties? ...(Interruptions)

SHRI S.M. KRISHNA: Sir, the hon. Member has made in her speech earlier also about sending an all-party delegation to Sri
Lanka. Let me say that we will certainly consider this. ...(Interruptions)
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MR. CHAIRMAN: Now, we shall take up item no. 20.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.
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